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Resistered
.-The Registrar,

Hon'ble NGT,

Central Zonal Bench,

Bhopal, Madhya Pradesh.

Subi Submission of Joint Report in matter of Original Application no.

4912024 (CZ) Devidas Khatri Vs State of Rajasthan & Others.

Rel- Hon'ble NGT order dated 12.03.2024 and subsequent order dated

02.05.2024.

Sir,

With reference to above subject, it is submitted that in compliance of the

Hon'ble Tribunal by order dated 12.03.2024 and the subsequent order dated

02.05.2024, the joint committee has inspected the alleged sites and has prepared

the factual and action taken report which is being submitted to your good ofiice

for further necessary action.

Yours Sincerely,

(Rahul Sharma)

Regional Officer,

RSPCB, Pali

Nodal Officer, Joint Committee

Iid
Sharma

RajKaiRer Signature
9129985 Dioitallv sioned bv'ffi BIilfliilfri

Reason:
:53:05 IST



f,'actual and Action taken report of the joint committee constituted by Hon'ble NGT, Central
Zone Bench order dated 12.03.2024 in O. A. No. 4912024 (cz) in the matter of Devidas Khatri
Versus State ofRajasthan & Ors.

1. Background:

The Hon'ble National Green Tribunal, Central Zone Bench Bhopal vide its order dated 12.03.2024
in the matter of O.A.No.49/2024 (cz), "Devidas Khatri Versus State ol Rajasthan & Ors." directed
as under (the copy oforder dated 12.03.2024 is enclosed at Annexure-01):

"W'e deem it just and proper to call a report on the matter in issue, in present

application, from a Joint Committee consisting of
i. One Representath)e from the Secretary Environment, State of Rajasthan,

ii. One Representative from the Director of Mines Safety, Directorate General of
Mines Safety (DGMS), Ajmer Region-2, Ajmer, Rajasthan,

iii. One Representative from the Central Pollution Control Board,
iv. One representative from the Rojasthan State Pollution Control Board.

The Committee is directed to submit the factual and action taken report within six
weeks. The State PCB will be the nodal agency for coordination and logistic support.

The report in the matter befiled by the Committee by email at ngtczbbho-mp@.sov.in
preferably in the form of searchable PDF/OCR. Support PDF and not in the form of
Image PDF. "

In compliance of the Hon'ble NGT dated 12.03.2024, Rajasthan State Pollution Control Board
nominated Regional Officer RSPCB, Pali as a member of committee and also appointed Nodal
Officer on behalf of RSPCB vide its letter dated 18.04.2024 (Annexure-02) in addition to this, the

Special Secretary to Govemment, Department of Environment and Climate Change Rajasthan has

also nominated Regional Officer, RSPCB, Pali vide letter dated 13.03.2024 (Annexure-03) to carry
out inspection ofthe alleged site and submit the factual report to the Hon'ble NGT on their behalf;
the District Collector Pali has nominated Director, Mines and Safety, Directorate General of Mines
and Safety, Ajmer Region as representative of the District Collector, Pali as well as Mining
Engineer, Sojat City, Pali was also appointed as a special invitee vide letter dated 28.03.2024
(Annexure-04) and Shri Praveen Jain, Scientist- 'B' CPCB, Bhopal has been nominated by the
Regional Director, CPCB, Bhopal vide their letter d ated, 19 .03 .2024 (Annexure.05).

The joint committee inspected the site from 22.04.2024 to 23.04.2024.
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2. Factual status of alleged mining activity at Village - Sakadara, Tehsil & District - Pali
observed during joint visit:

Joint committee comprising of Director of Mines Safety, DGMS, Ajmer Region-2, Ajmer;
Scientist- 'B' CPCB, Bhopal; Regional Officer (RSPCB), Pali along with team of Regional

Laboratory, Sr. Mines Foreman, Department of Mines and Geology, Sojat, Pali visited the site

from 22.04.2024 to 23.04.2024 (Photographs are annexed and marked as (Annexure-06).

The joint committee visited total 32 mining leases out of which l8 were found in working

condition and remaining 14 were found non-operative. Further out of the total l8 working

mining leases 12 were found operational. During the course of inspection the observation made

by the committee are as follows:-

l. M/s Panna Misri Granite, ML No. 33/2013 (3.0 Ha), the alleged accident occurred in ML
No. 33/2013. ln reference of the alleged accident, the action taken by the State Govemment

are as follows:-
A) An FIR bearing no. 4012024 dated 23.02.2024 has been registered against M/s Panna

Misri Granite for the alleged incident occurred in mining lease no. 3312013. The copy of
FIR is attached as Annexure-07.

B) The family members of the deceased workers have been paid compensation by M/s

Panna Misri Granite in the presence of District Administration, Pali and the matter has

been settled. In this regard, the lease holder submitted the agreement between the lease

holder and family members of the deceased workers. The copies of agreements are

attached as Annexure-0E.
C) The lease holder has ceased to reveal the amount of compensation paid to the deceased.

D) The mining lease at which the accident occurred is non-operational in compliance ofthe
directions issued by the Department of Mines & Safety.
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2. The Consent status of32 mining leases:

a. Consent and Mining Lease Status of 18 mining leases found operational or in working condition-

S.
No.

Name of Mining
Lease

ML
No.

Area
(in
Ha)

Permitted
production

capacity (1PA)
CTO Validity Environment Clearance Status

DimensioIrs of
Mining Pit
(LxBxD)
in metres

Mine l€ase

validity
Status of
Ravanna

I M/s Jav Shiv Stone
111201

3
3 2239t6 30-09-2026 Issued by SEIAA on 26-08-2021 150x75,15 27 -05-2063 ON

2.
M/s Shri 't hakur
Granite Pvt. Ltd.

514120
t2

t5666 3l-0s-2023 Issued by SEIAA on 27-02-2015 40x30x l5 t7 -05-2065 ON

3.
M/s Jai Vijay Mines

& Minerals
519t20

t2
54600 29-02-2024 Issued by SEIAA on 19-05-2014

70x50xFilled with
Water

21-01-2063 oN

4.
M/s Panna Misri

Ciranite
331201

3
68600 3t-05-2027 Issued by SEIAA on 30-04-2014 85,70x40 17 -10-2063 oFt'

5.
M/s Shri Shiv Mines

and Minerals
47 /201

I
I12448 30-11-2023 lssued by DIIIAA on 30-l l-20llt s0,40r l5 02-t\2-2062 ON

6.
M/s Avinash Granites

Pvt. t,td.
501/20

t2
l s4600 29-OZ-2028 Issued by SEIAA on 29-01-2016 45,25x08 08-05-2063 ON

'7. M/s Tirupati Granite
& Minerals

524120
12

3 44'100 30-06-2026 Issued by SEIAA on 30-04-2014 60x40x25 23-04-2063 ON

8.
M/s Starstone Marble
& Granites Pvt. Ltd.

503t20
12

3 54600 28-02-2029 Issued bv DEIAA on 27-07-2016 80'60'18-20 2t-01-2063 ON

9.
I\4/s Arunodaya

Mining & Granites
09/201

3
20000 3l-08-202'7 Issued by DEIAA on 27-07-2O16 s0x40x 14 01-09-2063 ON

10. M/s Chima Stones
508/20

t2
47040 30-04-202.) Issued by SEIAA on 19-05-2014 75 " 50x 30 23-04-2063 ON

ll M/s Suresh Mining
Stone

54/201
1

3 101052 30-04-2028
Issued by DI]IAA on 27 -07 -2018

and that by SFIIAA on 30-04-2014
r00x60x25 22-03-2062 ON
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s.
No.

Name of Mining
l-ease

ML
No.

Area
(in
Ha)

Permitted
production

capacity (TPA)
( I O validit\ Environment Clearance Status

Dimensions of
Mining Pit
(LxBxD)
in metres

NIine lease
!alidity

Status of
Ravanna

12.
M/s Shrec Shyam

Mincs and Mincrals
521/20

t2 l t790{)0 30-01-2027 Issued by DEIAA on 27-0'l-2016 5sx30x l5 25-04-2063 ON

13.
M/s Ramdev Stone &

cranite
551201

I 3 2t854't.s 28-02-2027 Issued by SEIAA on 20-09-2023 70x l00x,l0 0r -03-2062 oN

14.
M/s Apex Minerals &

Granite
t3t20t

3
3 6(xx)0 10-11-2027 Issued by SEIAA on 19-05-2014 50'40"25 06- t 1-2064 oN

15.
M/s Shri Varinga

Ram Bishnoi
48/201

3
3 140 t4 30-06-2028 Issued by SEIAA on 27-02-2015 60x50x l0 l3-05-2065 ON

16.
M/s Shree Maa

Naganechiya Granties
44/201

3
3 5l t00 3l-08-2027 Issued by SEIAA on 30-04-2011 l20x60x 30 0l-09-2064 ON

t'1.
M/s Krishna Granite

& Minerals
t2t20t

3

2.490
I

506130 3 t -07 -2027 Issued b) SEIAA on l9-05-2016 70t40t25 30-07 -2067 ON

18.
M/s Shree Jogmaya

Granites
500/20

t2
l -152

9
9,1046 30-t I -2027 Issued by SEIAA on l6-05-2016 70x45x I5 to-12-206'/ oN

b. Consent and mining lease status of l4 mining leases found non-operative or nol in working condition-

s.
No.

Name of Mining Lease ML No.
Area

(in IIa)

Permitted
production

capacity (TPA)
CTO Validity

EnYironment Clearance
Status

Dimensions of
Mining Pit
(LxBxD)
in metres

Mine lease

validity
Status of
Ravanna

I M/s Jalu Ram Siyag 04/2013 .] 20000 3 t-08-2022
Issued by DEIAA on 27-

07 -2016
NO ACI'IVE

RIJNNING PIT
09-04-2063 OITII

2. M/s Shri Charbhuja Mines 504/2012 l 54600 30-06-2023 Issued by DEIAA on 27-

07 -2016

70x45"Filled with
Water

2l -01-2063 o j

3. M/s S hree Balaji Granites 189.1201 2 I 54600 3l -05-2025 lssued bv Sl.llAA on l9- NO ACIIVE 2l-0t-2063 oN
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s.

No.
Name of Mining Lease N'l L No.

Area
(in Ha)

Permitted
production

capacity (TPA)
CTO Validity

f,nvironment Clearance

Status

Dimensioos of
Mining Pit
(LxBxD)
in metres

Minc lease

validity
Status of
Ravanna

05-20t4 RTJNNIN(i PIl'

1.
M/s Hari Kripa Granites

Pv1. Ltd.
530/2012 l 64439 30-09-2023

lssued by SEIAA on 20-

03-2015

NO ACl'IVE
RUNNING PIT

22-06-2065 OFF

M/s Shri Bhagwati Granite
Pvt. Ltd.

533/2012 3 646',t'7 30-09-2023
Issued by SEIAA on 20-

03-20r 5

NO ACTIVE
RTJNNING PIT

22-06-2065 OI]IJ

6.
I\4./s Shrce Bhagwati Granite

I'rivate. Ltd.
531/2012 3 (rli026 30-09-2023

Issued by SEIAA on l9-
03-2015

20' l5!08 22-06-2065 otrtf

1.
M/s Tejomaya Natural

Resources P\.t. l,td.
28/2014 t.95 80000 30-06-2023

Issued by SEIAA on 19-

05-2016

NO ACTIVE
RUNNING PIT

r6-01-2068 OFF

8.
I\4./s Hari Kripa Granites

P\4. Ltd.
53212012 l 80106 3l -10-2023

Issued by SEIAA on 3l-
03-2015

NO ACTIVE
RTINNING PIT

22-06-2065 oF-t'

9.
M/s Bhagmal Marbal P\4.

Ltd.
1',7 /2013 3 100617 3l-05-202 r

lssued by SEIAA on 20-

02-2015

NO ACI]VE
RUNNINC PIT

16-04-2065 OFIT

10.
M/s Uddhav Granites Pvt.

Ltd.
t6/20]-3 l 100617 30-09-2023

Issued by SEIAA on 30-

04-2015

NO ACTIVE
RUNNING PIT

22-06-2065 OFF

lt Ivl/s Tejomaya Nalaural

Resources Pvt. Ltd.
t9t20t4 l 178200 3l-05-2023

lssued by SEIAA on l4-
05-2015

No ACTIVE
RTINNING PIT

24-05-2065 C)l l.

12.
M/s Gauri Mahesh Nalural

Resources Pvt. l,td.
l8/2014 l 178900 3l-05-2023

Issued by SEIAA on 14-

05-2015

NO ACTIVE
RUNNING PIT

24-05-2065 o||

13.
M/s Cauri Mahesh Natural

Resources Pvt, Ltd,
5|2011 3 r79000 31-05-2023

Issued by SEIAA on l4-
05-2015

NO AC'I'IVE
RT]NNING PIT

01-03-2062 oFI:

14. M/s Shree Ambev Mincs 35i2013 l Yet to commcncc Not Applicd
Issued by SEIAA on 30-

04-2014

NO AC]]'IVE
RTJNNIN(I PIT

2t-02-2068 OFI:
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c. Site observations made by the committee during the visit

s.
No,

Narne of
[Iining

Lease, IlrL
No. & Area

Status of
Operation

No. oftrees
found at
mining
lerse

(approx.)

Dctails of Air
Pollution Sampling Result Other relevant ilrformation regarding the mine Action Proposed /Taken

I

M/s
Minerals
Granite,
t3/20t3
Ha)

Apex
&

(3.0
Operational 50 trecs

Haul truck movemenl
is the major source of
dust emission.

PM l0(pg/m3)-92.0
S02(pglm3)-2.06
NOx(pglm3)-3.86

l.) Ambient Air quality monitoring and Noise
monitoring was carried out by the Board ollicials
and monitoring report is enclosed wilh this
inspection reporl.
2.) The tree plantation in the unit was found
insufficient.

Unit has been issued show
cause notice under section
25126 of Water Act 1974
and under section 2l of Air
Act, l9El for intended
revocation of Consent to
Operate.

2

M./s Chima
Stones,
508/2012 (3.0
Ha)

Operational 150 trccs
Haul truck movement
is the major source of
dust emission.

PMl0(pg/m3)-88
SO2(pglm3)-1.88
N(]x(pg/m3)-2.84

l.) Ambient Air quality monitoring and Noise
monitoring was carried out by the Board ofljcials
and monitoring report is enclosed with this
inspection report.
2.) The tree plantation in the unit was found
insufficient.

-do--

l

M/s Ramdev
Stone &
Granite,
55/201l (3.0
Ha)

Operational 200 trecs
llaul truck molemcnt
is thc nraior source ol'
dust cinissi()n

PM l0(pglm3)-92.0
SO2(pglm3)-2.94
NOx(Aglm3)-3.83

l.) Ambient Air quality monitoring and Noise
monitoring was canied out by the [loard officials
and monitoring report is enclosed with this
inspection report.
2.) The tree plantation in the unit was found
insulficient.

--do-

I

M/s Shree
Jogmaya
Cranites,
s00/2012
(1.1529 Ha)

Operational l0 trees
llaul truck movement
is the major source of
dust €mission.

PMl0(pg/m3)-95
SO2(pglm3)- 1.26
NOx(pg/m3)-1.85

1.) Ambient Air quality monitoring and Noise
monitoring was carried out by the lloard officials
and monitoring report is enclosed with this
inspection report.
2.) The ree plantation in the unit was found
insullcient.
3.) Displal board comprising ol appropriate
details $ere nol lound at the unil premises.

--do-

5

M/s Shree
Shyam Mines
and Minerals,
521/20t2 (3.0

Operational 80 trees
llaul truck movcment
is the major source of
dust cmission.

PM l0(pglm3)-94
SO2(pg/m3)-NT
NOx(pglm3)-3.24

l.) Ambient Air quality monitoring and Noise
monitoring u'as carried out by the Board officials
and monitoring repo( is enclosed with this
inspection report.

--do--
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S.

No.

Name of
Mioing

Lease, ML
No. & Area

Status of
Ope18tion

No. oftrees
found at
mining

Iease
(approx.)

Details of Air
Pollution

Sampling Result Other relev&ni information regsrdilrg the mine Action Proposed /Taken

I la) 2-; The tr"e plantation in the unit was found

insufficient.

6

M/s Starstonc
Marble &
Granites Pvt.
Ltd., 503120'12
(3.0 I la)

Opcrational 50 trecs
Ilaul truck movemcnt
is the malor source of
dust cmission.

PMl0(pglm3)-86
So2(pglm3)-2.30
NOx(pg/m3)-2.39

lfl-btent At, quatity monitoring and Noise

monitoring was carried out by the Board officials
and monitoring reporl is enclosed with this
inspection report.

2.) The tree plantation in the unit was found

insuflicient.

--do--

7

M/s Suresh
Mining Stone,
541201I (3.0
Ha)

Operational 152 trees

Haul truck movement
is the major source of
dust emission.

PMl0(pg/m3)-90
S02(pCim3)-2.20
NOx(Ug/m3)-1.23

t.) A.bi""l Att quality monitoring and Noise
monitoring was carried out by thc Roard officials
and monitoring report is enclosed with this
inspection report.

2.) The tree plantation in the unit was found
insufficient.

-do-

8

lvs
Arunodaya
Mining
Granites,
09/20t3
Ha)

&

(3.0

Operational 50 lrees

L) tlaul truck
movement is the major
source of dust
emission.
2.) Water sprinkling on
haul roads for dust
suppression was not
found

PMl0(pslm3)-148
S02(pglm3)-1.88
NOx(pglm3)-4.23

l.) Ambient Air quality monitoring and Noise

monitoring was carried out by the Board ollicials
and monitoring report is enclosed with this
inspection rePorl.

2.) The Pa(iculate Matter (PM l0) (size less than

l0 microns) pollutant was found beyond the
permissible limit as laid down in National
Ambient Air Quality Standards.

3.) Water Sprinkling in the mining lease area was

not found in the unit Premises.
4.) The ree plantation in the unit was found

insufficient.
5.) Display board comprising of appropriate

details were not found at the unit premises.

-dq-

9

M/s Avinash
Granites Pvt.
Ltd..50l/2012
(3.0 Ha)

Operational 20 trees

l.) Haul truck
movement is the major
source of dust
emission.
2.) Water sprinkling on

I'M l0(Ug/m3)- 138

So2(ue/m3)-2.24
NOx(pelm3)-4.86

l) L*Uient Air quality monitoring and Noise

monitoring was carried out by the Board officials
and monitoring repon is enclosed with this
inspection report.

2.) Thc Particulate Matter (PMl0) (size less than

-do--
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S.
No.

Name of
Mining

Lease, ML
No. & Area

Status of
Operation

No. of lrees
found at
mining

lease
(approx.)

Details of Air
Pollutiotr Sampling Result Other relevalt information regarditrg the mine Action Proposed /Taken

haul roads for dust
suppression \\,as not
found

10 microns) pollutant $,as lbund beyond the
permissible limit as laid down in National
Ambient Air Quality Standards.
3.) Water Sprinkling in the mining lease area was
nol found in the unil premises.
4.) The tree plantation ifl the unit was found
insufficient.

l0

M/s Jay
Stone.
I |2013
lla)

Shir

(3.0 Operational 75 trees

1.) Haul truck
movement is the major
source of dust
emission.
2.) Water sprinkling on
haul roads for dust
suppression was not
found

PMl0(pglm3)-176
SO2(pglm3)- 1.26
NOx(pg/m3)-2.3s

l.) Ambient Air quality monito ng and Noise
monitoring was carried out by the Board officials
and monitoring report is enclosed with this
inspection rcport.
2.) The Paniculate Matler (PM10) (siz€ less than
l0 microns) pollutant was found beyond the
permissible limit as laid down in National
Ambient Air Quality Standards.
3.) Water Sprinkling in the mining lease area was
not found in the unit premises.
4.) The tree plantation in the unit was found
insufficient.
5.) Display board comprising of appropriate
details were nol found at the unh premises.

--do--

M/s Krishna
Granite &
Minorals,
12/2D13
(2.4901 lla)

Operational 100 trees

l.) I'laul truck
movement is the major
source of dust
emission.
2.) Water sprinkling on
haul roads for dust
suppression was not
lbund

PMl0(pglm3)-148
St)2(pg/m3)- 1.27
NOx(pg/m3)-2.64

1.) Ambient Air quality monitoring and Noise
monitoring was canied out by the Board officials
and monitoring report is enclosed with this
inspection repot.
2.) The Particulate Matter (PMlo) (size less than
l0 microns) pollutant was found beyond the
permissible limit as laid down in National
Ambient Air Quality Standards.
3.) Water Sprinkling in the mining lease area was
nol ftrund in the unit premises.
4.) Th€ tree plantation in the unit rvas found
insufllcicnt.

--do-
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s.
No,

Name of
Mining

Lease, ML
No. & Arca

Status of
Operation

No. of trees
found at
mining

lease
(approx.)

Details of Air
Pollution Sampling Result Other relevrnt information regarding the mine Action Proposed /Takel

t2

M/s Sh.ee
Maa
Naganechiya
Granties,
44/2013 (3.0
Ha)

Operational 128 trccs

l.) Haul truck
movement is the major
source of dust
emission.
2.) Water sprinklinS on
haul roads for dust
suppression was not
found

PMl(pglm3)- 145

SO2(pglm3)-NT
NOx(pglm3)-2.87

l.) Ambient Air quality monitoring and Noise
monitoring was carried out by the Board
officials and monitoring report is enclosed
with this insr,ection report.

2.) The Particulate Matter (PMl0) (size less than
10 microns) pollutant was found beyond the
permissible limit as laid down in National
Ambient Air Quality Standards.

3.) Water Sprinkling in the mining lease area
wa! not found in the unit premises.

4.) The trec plantation in the unit was found
insumcient.

-do-

t3

M/s Jai
Mines
Minerals,
5t9/2012
Ha)

vijay
&

(3.0

Non-
operational

05 lrees
No source of air
pollution was found
during the visit.

Sampling was not
carried ou1 as unit

operational.

l.) The unir representativ€ informed that ttre
mining activity was shut down since 2022.
2.) ljnit representative was directed to increase
plantation before the commencement of mining
aclivity.
3.) Display board comprising of appropriate
details ryere not found al the unit premises.

Unit has been issued a letter
with directions to install and
make necessary
arrangements before the
commencement of Mining
Activity.

t4

lWs Panna
Misri Cranite.
33/2013 (3.0
Ha)

Non-
operational

150 trecs

l. Haul truck
movement is the major
source of dust emission
however during site
visit unit was non-
operational and no
buck movement was
found.
2. D.G. Set- 0l No. of
capacity 125 KvA with
acoustic enclosure and
inadequate stake height
r.r,as found installed in
unit premises.

Sampling was not
carried out as unit
was non-
operational.

This unit was the place where the incident of
death of3 workers took place.
The tree plantation in the unit was found
insufficient.
The D.G set (125 KVA) without prior Consent to
Establish and Operate from the State Board.

--do-
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S.

No.

Name of
Minirg

Lease. ML
No. & Area

S({tus of
Opcration

No. of trees
fou[d at
mining

lease
(approx.)

Details of Air
Pollution

Sampling Result Other relevant information regarding the mine Action Proposed /Taken

I5

M/s Shri Shiv
Mines and

Minerals.
4712O],t (3.0
Ha)

Non-
operational

02 trees

No source of air
pollution was found
during thc visit.

Sampling $as not
carried out as unit
was non-
operational.

l.) The unit representative informed that the
mining activity was shut do$'n since yeat 2022.
2.) Unit representative was directed to increase
plantation before the commencemenl of mining
activitv.

--do--

l6

IWs Shri
Thakur
Granit€ P!1.
LLd., 514/2012
(3.0 tla)

Non-
operational

05 trees

No source of air
pollution was found
during the visit.

Sarnpling u'as not
carried out as unit
wats non-
operational.

l.) The unit representative intbrmed that the
mining activity was closed one year back.
2.) Unit represcntative was directed to increase
plantation before the commencement of mining
activity.

-do-

t7

M/s Shri
Varinga Ram
Bishnoi.
48/2013 (3.0
Ha)

Non-
operational

150 trccs

Haul truck movement
is the major source of
dust emission however
during site visit unit
was non-operational
and no truck movement
was found.

Sampling was not
carried out as unit

operational.

The unit was lbund non-operational during the
visit due to shortage of labour as reponed by the
unit representative.
The units trce plantation was found insull'icient.

--do--

l8

M/s Tirupati
Granite &
Minerals,
s24t2012 (3.0

Ha)

Non-
opcrational

20 trecs
No source of air
pollution was found
during the visit.

Sampling u'as not
carried out as unit
wEts

operational.

l.) The unit reprcsentative informcd that the
mining activity was not being carried out due to
shortage of labour since Holi festival in March
2024.
2.) Unit representative was directed to increase
plantation before the commencement of mining
activity.

--do--
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3. General Observations made during the visit-

a) Approach Road to the mines for the transportation ofmineral was hard surfaced with Murrum.

Photo of approach is annexed and marked as {g4gryQ!
b) No illegal mining was observed during visit.

c) No blasting activity was observed. The mining of granite blocks is being done with the help of
wet drilling and block cutting is being done by wire saw with water.

d) Mining is being done in pits and no ground water table was found intersected.

e) Plantation provided in the mining lease are collectively annexed and marked as Annexure-I0.

f) Air monitoring of mines was also conducted by the Regional Laboratory of the State Board

during the visit. Results of05 mining units were found to exceed the prescribed limit therefore

show cause notices were issued to these units. Analysis Reports of Air Monitoring are

annexed herewith and marked as {ggg5gg!!.

4. Specific observations cum actions regarding safety measures taken on the mining units

are as under:

l. A notice of opening of the mines mentioned in the instant Application except Granite Mine

(ML No. 33l2}l3) of M/s Panna Misri Granite (Respondent No. I l) was not submifted to

this Directorate in Form-I of the first schedule by the owner, agent or manager of the said

mines as required under Regulation 3 of The Metalliferous Mines Regulations, 196l read

with section 16 of the Mines Act, 1952. Hence, the operation of said mines was not in the

knowledge of this Directorate and were not inspected by an officer of this Directorate.

Notice of opening of Granite Mine (ML No. 3312013) of IWs Panna Misri Granite was

submitted after occurence ofthe accident that occurred on 21.02.2024.

2. As per available records at this office, it is stated that-

(a) no permission for deploying Heavy Earth Moving Machinery with or without deep hole

drilling and blasting has been granted to the mines mentioned in the instant Application

by this Directorate as required under Regulation 106(2xb) of the Metalliferous Mines

Regulations, 1961, and

(b) a duly qualified manager was also not appointed at the mines mentioned in the instant

Application for management, control, direction and supervision of mining activities as

required under Regulation 34 of the Metalliferous Mines Regulations, 1961 read with

section l7 of the Mines Act, 1952.

3. A notice of opening of the Granite Mine (ML No. 3312013) of lws Panna Misri Granite was

not submitted to this Directorate in Form-l of the first schedule by the owner, agent or

manager as required under Regulation 3 ofThe Metalliferous Mines Regulations, l96l read

with section 16 ofthe Mines Act, 1952 before the occurrence ofthe said accident. Therefore,

the operation of Granite Mine (ML No. 33/2013) was not in the knowledge of this

Directorate.

4. First information of accident was received over phone to this Directorate at about I PM on

2l.o2.zo24throughShriDheerajPanwar,MiningEngineer,DepartmentofMines&
Geology, Sojat City, Pali, that a fatal accident occurred at about l0 AM on 2l '02'2024 in a

Granite Mine (ML No. 3312013) falling in Sakadara village, Tahsil & District Pali,

Rajasthan State and belonging to lws Panna Misri Granite. on getting information, an
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5.

officer of this Directorate reached the site of accident at about 7.00 PM on 21.02.2024. lt
was leamt that three workers were killed and one worker was seriously injured.

After inspection and enquiry into the fatal accident occurred at the Granite Mine (ML No.

33/2013) of M/s Panna Misri Granite on 21.02.2024 and 22.02.2024, an order under section

22(3) of the Mines Acr. l95Z was imposed vide this Directorate's letter no.

AJNDMSI22(3)120241286 dated 27.02.2024 prohibiting deployment of work persons for
extraction of Mineral in the mine till the order is vacated except rectification work as per

terms ofthe said order. Detailed enquiry ofthe said accident is under progress. The copy of
order by the Directorate vide lefter dated 27.02.2024 prohibiting deployment of work
persons is annexed as Annexure-l2.
The sides in the Granite Mine (ML No. 33/2013) of lws Panna Misri Granite were not kept

adequately benched, sloped or secured so as to prevent danger fiom fall of sides as required

under Regulation 106 (3) of the Metalliferous Mines Regulations, 1961. Loose stones,

boulders and debris were not allowed to remain within a distance of three meters from the

edge of the excavation as required under Regulation 106 (4) of the Metalliferous Mines

Regulations, 1961. The operations carried on in connection with the Granite Mine (ML No.

33/2013) of M/s Panna Misri Granite were not being conducted in accordance with the

provisions of the Mines Act, 1952, and of the Regulations. and Rules made there-under.

Statutory personnel like Mine Foremer/ Mining mates were not appointed for adequate

inspection and thorough supervision at the said mine as required under Regulations 37 & 39

of the Metalliferous Mines Regulations. l96l read with Regulation 116 of the Metalliferous
Mines Regulations, l96l . An engineer was not appointed at the said mine to hold the general

charge of the machinery at the mine and to be responsible for its installation, maintenance

and safe working as required under Regulation 36 of the Metalliferous Mines Regulations,

196l. Blasting was not being carried out at the mine as stated by the mine owner.

The dynamics of issuance of Consent to Operate, $anting of mining lease, obtaining mining
plan, issue of explosive license, violation of environment normVlaws, environment

compensation and illegal mining do not fall under the purview of the Mines Act, 1952.

The onus to ensure safety, health and welfare of workers employed in mines rests with the

mine owner and agent(person, whether appointed as such or not, who acts or purports to act

on behalfofthe owner) of the mine, which is clearly laid down in Section 18(l) and l8(4) of
the Mines Act, 1952, which quote that:

"18(l) The owner and agent of every mine shall each be responsible for making

financial and other provisions and Ior taking such other steps as may be necessary for
compliance with the provisions of this Ac4 and the Regulations, Rules, bye-laws and

orders made there-under- "
"18(4) The owtvr, ogent aru| manager of every mine shall eoch be responsible to see

thal all operations camied on in connection with the mine are conducted in accortlance

with the provisions of this Act, and of the Regulations, Rules, bye-laws and orders made

there-under. "

Eighteen mines were found in working condition. Out of l8 operative mines, an order under

section 22(3) of the Mines Act" 1952. was already imposed at Granite Mine (ML No.

3312013) of M/s Panna Misri Granite as mentioned above. It was learnt that at present,

blasting was not being carried out at the said mines. During inspection of remaining 23

mines, certain contraventions under the provisions of the Mines Ac! 1952 and regulations

7.

9.
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and rules made thereunder were observed. Mine owners were addressed to rectifo the said

contraventions. The details of action taken at the said 32 granite mines mentioned in the
instant application are annexed as Annexure-13.

10. The committee has also directed the mines owner to comply with the State Board,s and
Mines department's conditions and submit regular compliance to Mines & Safety
department, so as to prevent any accident in future.

5. Action taken/ further actions-

a) Show cause notices for intended revocation of Consent to Operate under section 2l of Air
Act, l98l and under section 25126 ol Water Act" 1974 have been issued on 17.05.2024 to the
aforementioned mining leases for non-compliances observed during the visit. Mining Lease
holders had submitted the reply ofthese notices. copy ofshow cause notices are annexed and
collectively marked as Annexure-l4. The mining lease holders were directed to follow the
safety norms during the mining activity and make necessary arrangements to avoid all hazards
and other safety related issues.

Report is being submitted for kind perusal of Hon'ble Tribunal.

a;t'Y{- fvov.". 1,6n
(Satyanarayana Inumula)
Director of Mines Safety,

DCMS, Ajmer Region-2,

Ajmer

(Praveen Kumar Jain)
Scientist- 'B', RD, CPCB,

Bhopal

(Rahul Sharma)
Regional Officer
RSPCB, Pali and

Nodal Of'ficer
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विषय-

       प्रभारी अधिकारी//समन्वयक को यह व्यादिष्ट किया जाता है कि वे राजस्थान विधि एवं विधिक कार्य विभाग नियमावली, 1999 के
नियम 233 में उल्लेखित दायित्व एवं कर्त्तव्यों के  अतिरिक्त अपनी नियुक्ति के  तत्काल पश्चात् निम्न कार्य भी सम्पादित करेंगेः -

RSPCB

यूनिक कोड नं0 W 18-509-6386-407-43-49/2024

क्रमांक: प- F.10(566)RPCB/Legal/NGT/2024 दिनांकः 18-04-2024

आदेश
i. वाद//याचिका/अपील सं0: ORIGIONAL APPLICATION/APPLICATION/49/2024

ii. याची/वादी/अपीलार्थी : Devidas Khatri

iii. प्रत्यर्थी/प्रतिवादी: State of Rajasthan & Ors

iv. न्यायालय का नाम: NATIONAL GREEN TRIBUNAL (NGT), Bhopal

       दीवानी प्रक्रिया संहिता, 1908 -(के न्द्रीय अधिनियम, 5 वर्ष 1908) के  आदेश XXVII के  नियम 1 एवं 2 के  अंतर्गत प्रदत्त शक्तियों
का प्रयोग करते हुये महामहिम राज्यपाल महोदय / संस्था की ओर से उक्त प्रकरण में जवाब/अपील/रिट प्रस्तुत करने, अभिवचनों को
सत्यापित करने एवं विविध आवेदन पत्र/प्रार्थना पत्र प्रस्तुत करने हेतु निम्न को प्रभारी अधिकारी/समन्वयक नियुक्त किया जाता है :-
         प्रभारी अधिकारी/समन्वयक का नाम:  Regional Officer, Pali
                                 पदनाम:  Regional Officer
                                  पता:  SA-6, Mandia Road Industrial Area, Pali

Mobile No / Email :  7073216665 / rorpcb.pali@gmail.com

1. प्रकरण के  तथ्यों के  संदर्भ में तत्काल आवश्यक जानकारी एवं आगामी तारीख पेशी ज्ञात करके  राजकीय अधिवक्ता से सम्पर्क
कर न्यायालय में आवश्यक कार्यवाही सम्पादित करेंगे।

2. प्रकरण की विषयवस्तु से सम्बन्धित सभी पत्रावलियां/दस्तावेज/अधिनियम/नियम// विनियम/परिपत्र /दिशा-निर्देश /अधिसूचना /
आदेश /सूचना एवं सुसंगत तथ्य एकत्रित करेंगे।

3. प्रकरण में उठाये गये सभी तथ्य एवं बिन्दुओं का प्रशासनिक अनुभाग से प्राप्त तथ्यात्मक प्रतिवेदन एवं तथ्यों के  आधार पर
प्रकरण का पैरा क्रमानुसार तथ्यात्मक प्रतिवेदन तैयार करते हुए एवं ऐसी अतिरिक्त जानकारी अंकित करते हुये जो राजकीय
अधिवक्ता एवं राज्य पक्ष के  प्रतिरक्षण/पक्ष प्रस्तुतिकरण के  लिए आवश्यक/सहायक हो, तैयार करेंगे।

4. प्रभारी अधिकारी//समन्वयक सम्बन्धित प्रशासनिक अनुभाग से तथ्य एवं तथ्यात्मक विवरण प्राप्त करके  राजकीय अभिभाषक
को प्रकरण का ब्रीफ, प्रभारी अधिकारी//समन्वयक के  नियुक्ति पत्र के  साथ प्रपत्र ‘क’ में उपलब्ध करायेंगे, जिसमें प्रकरण की
पैराक्रमानुसार तथ्यात्मक स्थिति के  अतिरिक्त प्रकरण की विषयवस्तु का दिनांकवार विवरण एवं घटनाक्रम अनुसार, सम्बन्धित
नियम, अधिनियम, अधिसूचना, परिपत्र एवं दिशा-निर्देश और यदि पूर्व में समान बिन्दुओं पर निर्णित उच्च न्यायालय//उच्चतम
न्यायालय के  निर्णय हो तो वे (List / Details of Dates and Events, Act, Rules, Notification, Circular, Guidelines
etc, Courts Judgments relevant & under reference) भी प्रभारी अधिकारी/समन्वयक द्वारा स्वयं के  ज्ञान व विभाग के
अभिलेखानुसार ज्ञात कर इस ब्रीफ में सम्मिलित किये जायेंगे।

5. न्यायालय में दायर किये जाने वाले वाद/ अपील/ पुनर्विलोकन/ पुनरीक्षण/विविध प्रार्थना पत्र आदि की विभागीय तथ्यात्मक
स्थितियों /आधार एवं तथ्यों का अभिलेख के  साथ एकत्रिकरण किया जावें, जिनके  आधार पर कार्यवाही सम्पादित की जानी है।

6. प्रभारी अधिकारी/समन्वयक द्वारा प्रकरण की तथ्यात्मक रिपोर्ट प्राप्त हो जाने एवं पैनल लॉयर/स्टेंडिग कॉउन्सिल/राजकीय
अधिवक्ता/एडवोके ट ऑन रिकार्ड/अतिरिक्त महाधिवक्ता की प्रकरण में पैरवी हेतु नियुक्ति हो जाने पर संबंधित अधिवक्ता से
अतिशीघ्र सम्पर्क  करके  वांछित कार्यवाही सम्पादित की जावे।

7. प्रभारी अधिकारी/समन्वयक प्रकरण के  सुसंगत, क्रमबद्ध एवं व्यवस्थित तथ्यों व अभिलेख के  साथ यथा समय पूर्व राजकीय
अधिवक्ता से सम्पर्क  करके  आवश्यक प्रार्थना पत्र जवाब/अपील/रिट आदि तैयार न्यायालय में प्रस्तुत करायेंगे।

8. प्रभारी अधिकारी//समन्वयक द्वारा उपर्युक्त तथ्यात्मक प्रतिवेदन एवं सामग्री के  साथ प्रभारी अधिकारी द्वारा राजकीय अधिवक्ता
से व्यक्तिशः  सम्पर्क  करके  लिखित कथन/प्रत्युत्तर/अपील/ पुनर्विलोकन/ पुनरीक्षण/रिट याचिका/प्रार्थना पत्र आदि तैयार करवाया
जावेगा और प्रारूपित दस्तावेज पर स्वयं एवं राजकीय अधिवक्ता के  हस्ताक्षर करवाकर तथ्यों का सत्यापन/ प्रमाणीकरण/
अनुमोदन विधिक्षा हेतु प्रशासनिक अनुभाग को प्रस्तुत किया जावेगा।

9. प्रभारी अधिकारी/समन्वयक न्यायालय में पैरवी कर रहे राजकीय अधिवक्ता के  पास प्रकरण पत्रावली परिपूर्ण एवं नवीनतम
प्रगति व सूचनाओं सहित उपलब्ध रहे, यह सुनिश्चित करेंगे।

10. प्रभारी अधिकारी/समन्वयक प्रकरण में न्यायालय में निर्धारित की गई सुनवाई की तारीख, प्रकरण की प्रगति एवं उसमें
सम्पादित होने वाली आगामी कार्यवाही से स्वयं एवं विभाग को सदैव अवगत रखेंगे।

11. प्रभारी अधिकारी//समन्वयक प्रत्येक तारीख पेशी को न्यायालय में उपस्थित हो कर राजकीय अधिवक्ता की पैरवी करने में मदद
करेंगे और समय पर साक्ष्य, अभिलेख एवं प्रकरण की वर्तमान नवीनतम प्रगति प्रशासनिक अनुभाग/सम्बन्धित कार्यालय//
अधिकारी से ज्ञात करके  न्यायालय में प्रस्तुत करवायेंगे। अतः  प्रभारी अधिकारी//समन्वयक प्रकरण की नवीनतम जानकारी एवं
प्रगति निरन्तर प्राप्त करते रहेंगे।

12. प्रभारी अधिकारी//समन्वयक प्रत्येक तारीख पेशी की कार्यवाही विवरण एवं आगामी तारीख पेशी का अंकन पत्रावली पर अंकित
कर विभाग को अवगत करायेंगे और LITES के  प्रपत्र 3 में आगामी तारीख का व्यक्तिशः  इन्द्राज करवायेंगे।

13. प्रभारी अधिकारी/समन्वयक द्वारा न्यायालय से कोई आदेश, निर्देश, निर्णय पारित होने पर विभाग को उसके  तथ्यों सहित उसी
दिन जानकारी/सूचना उच्चाधिकारी को देनी होगी। प्रभारी अधिकारी/समन्वयक न्यायालय के  उक्त निर्देश/आदेश/निर्णय की
प्रमाणित प्रति प्राप्त करने हेतु उसी दिन अथवा आगामी दिवस को आवेदन प्रस्तुत करेंगे।
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Member Secretary
(Vijai N.)

दिनांकः 18-04-2024

प्रतिलिपि निम्न को सूचनार्थ एवं आवश्यक कार्यवाही हेतु प्रेषित है:-

1. Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Pali, appointed as OIC on behalf of RSPCB
(res no-03) with the direction to prepare the parawise factual report, contact the counsel of the State Board and get the draft
reply so that same may be filed with approval of competent authority before Hon'ble National Green Tribunal, Bhopal.

2. Shri Vaibhav Thakuria, Advocate, 203, A-7, Royal Abode, Vijaypath, Tilak Nagar, Mobile No. 7017975501 with the request
to, act and plead before the Hon'ble National Green Tribunal, Bhopal on behalf of RSPCB. You will be paid fee as per
RSPCB office order dated 05.03.2020.

Member Secretary

14. प्रभारी अधिकारी//समन्वयक प्रकरण में स्वयं की रिपोर्ट और राजकीय अधिवक्ता की राय के  साथ न्यायालय के  निर्देश, आदेश,
निर्णय की प्रमाणित प्रति न्यायालय से प्राप्त कर तत्काल विभाग को प्रस्तुत करेंगे।

15. प्रभारी अधिकारी/समन्वयक का दायित्व विभाग के  विरूद्ध पारित निर्णय के  सन्दर्भ में आगामी अपीलीय कार्यवाही में अन्य
प्रभारी अधिकारी/समन्वयक की नियुक्ति अथवा निर्णय की अनुपालना होने तक निरन्तर रहेगा।

16. प्रभारी अधिकारी//समन्वयक वादकरण प्रकरणों की मॉनिटरिंग हेतु न्याय विभाग की वेबसाइट LITES के  निर्धारित सभी प्रपत्रों
का संधारण करेंगे एवं LITES/Updation Center को समय समय पर प्रकरण प्रगति व अद्यतन सूचना प्रस्तुत करेंगे।

17. प्रभारी अधिकारी//समन्वयक का स्थानान्तरण/सेवानिवृत्त होने की स्थिति में अथवा प्रकरण अन्य प्रभारी अधिकारी//समन्वयक
को स्थानान्तरित होने पर सभी प्रकरणों की सूची, पत्रावलियां, अभिलेख, आगामी तारीख पेशी और उस पर न्यायालय में
सम्पादित होने वाली कार्यवाही का विवरण नवीन प्रभारी अधिकारी//समन्वयक को उपलब्ध करवाया जावेगा और इस आशय
को प्रस्तुत करेगा अन्यथा स्थिति में अन्तिम वेतन भुगतान प्रमाण पत्र (L.P.C) जारी नहीं  होगा।

18. यदि प्रभारी अधिकारी/समन्वयक उपर्युक्त निर्देशों की उपेक्षा करता है अथवा इनके  प्रति असावधान पाया जाता है तो स्वयं को
अनुशासनिक कार्यवाही हेतु उत्तरदायी बनायेगा।

क्रमांक: प- F.10(566)RPCB/Legal/NGT/2024

RajKaj Ref 
6688285 Digitally signed by N.Vijai

Designation : Member Secretary
Date: 2024.04.18 18:14:36 IST
Reason: Approved

Signature Not Verified



jktLFkku ljdkj
i;kZoj.k ,ao tyok;q ifjorZUk foHkkx

Øekad% i-12¼21½@i;kZ-@2024&00693                         t;iqj] fnukad 
dk;kZy; vkns’k

ekuuh;  us’kuy xzhu  fVªC;wuy]  Hkksiky  es a nk;j  vks-  ,-  la[;k  49@2024¼CZ½]
nsohnkl [k=h cuke jktLFkku jkT; ,oa vU; es a ikfjr vkns’k fnukad 12-03-2024 dh
ikyuk eas xfBr la;qDr lfefr es a lfpo] i;kZOkj.k ,oa tyok;q ifjorZu foHkkx] jktLFkku
ljdkj dh vksj ls izfrfuf/kRo djus ,oa a ekSdk eqvk;uk dj rF;kRed ,oa fdz;kfUofr fjiksVZ
cukus gsrq {ks=h; vf/kdkjh] jktLFkku jkT; iznw"k.k fu;a=.k eaMy] ikyh dks ,rn~ }kjk
fu;qDr fd;k tkrk gSA 

mDr vkns’k l{ke Lrj ls vuqeksfnr gSA                                   

                                             ¼eksukyh lsu½
                                             fof'k"B 'kklu lfpo

izfrfyfi fuEufyf[kr dks lwpukFkZ ,oa vko’;d dk;Zokgh gsrq izsf"kr gS%&
1- mi lfpo] vfrfjDr eq[; lfpo] i;kZoj.k ,oa tyok;q ifjorZu foHkkx] t;iqjA
2- lnL; lfpo] dsUnzh; iznw"k.k fua;=.k eaMYk ubZ fnYyhA
3- lnL; lfpo] jktLFkku jkT; iznw"k.k fu;a=.k eaMy] t;iqjA
4- egkfuns'kd ¼[kku ,oa lqj{kk½] [kku ,oa lqj{kk egkfuns'kky;] vtesjA  
5- {ks=h; vf/kdkjh] jktLFkku jkT; iznw"k.k fu;a=.k eaMy] ikyhA 
6- jf{kr i=koyhA

                                                    fof'k"B 'kklu lfpo

RajKaj Ref 
6094754 Digitally signed by Monali Sen

Designation : Special Secretary To
Government
Date: 2024.03.13 12:57:32 IST
Reason: Approved

Signature Not Verified















1. District 
(Are): 

2. FIR No. 

(A.�t.i): 
S.No. 

(#.4.) 
1 

2 

3 

0040 

HTH1860 

TH 1860 

|TTH1860 

1. Day(fe): zArt far 

Time Period 

(b) Information received at P.S. 

3. (a) Occurrence of offence (44TT 6t TEAT): 

c)General Diary Reference 

5. Place of Occurrence (eT): 

(b)Address(TaT): 

FIRST INEORMATION REPORI 
(Under Section 154 Cr.P.C.) 

(arT 154 qUS ThT HET ET) 

sakdara 

Name of P.S 

4. Type of Information (4T I YHT): 

P.S. 
(Y): 

Date and Time of FIR 

(ysEAT fafr4g): 

Date From 

(eats ): 

Date 

1. (a) Direction and distance from P.S. 

Time From 

(H44 ): 

(feris): 
Entry No. 
(afafe .): 

(afuftu) 
Acts 

fafga 

21/02/2024 

10:00 q 

22/02/2024 

047 

(c In case, outside the limit of this Police Station, then 

1 

Date To 

(fiT TE): 
Time To 
(H4T TE): 

Time 

(r4q): 

Jrt- yfaH, 21.61 f 

Date & Time 

District(State) 
(fareT () ): 

23/02/2024 00:01 a 

Year 

(r): 

N.C.R.B/A.f. ATKÁt 

22/02/2024 

11:00 

23:56 a 

2024 

Beat No. 
(ftz i.) : 

Sections 
(rTt) 
304-A 

336 

338 

22/02/2024 23:56:00 



6. Complainant / Informant (farr4Aaf /qA6a): 
(a) Name(TT4): 
(b) Father's Name (ftar T4): 

(c) DatefYear of Birth 
(g fafr/ q): 

(e) UID No(yrt #.);: 

Date of Issue 
() Passport No. (eYIE .): 

(rt RÀf faf): 

S.No. 

nanuram 

(h) Occupation (4HT): 
() Address(Ta): 

4.) 
1 

S.No. (#. Address Type 

2 

(g) ld details (Ration Card,Voter ID Card,Passport,UID No.,Driving License, PAN) (951T faqru( TT É, 

Id Type 

() Phone number 
(gHTY T.): 

1996 

S.No. Name 

(6.4) (H) 

deva 

(d)Nationality(grua): 

Place of Issue 

S.No. Property Category 
(*.Å) (Teft avf) 

( F 

Id Number 

|Address 
(T) 

7. Details of known/suspected/unknown accused with full particulars 

"Accused More Than(aTT Aft y far ar ar 0EUT): 
Alias 

(34TH) 

bordi, qUG, YATT1E, FTA, AT 

bordi, que. YITIE, TIPTT, HIT 

A): 

Mobile (Ha_A T.): 

Relative's Name 

8. Reasons for delay in reporting by the complainantinfomant 

9. Particulars of properties of interest (Attach separate sheet, if necessary) 

Property Type (Herftr 

2 

Description 
(faqrw) 

N.C.R.BrT. ft. arr.ft 

91-9509081182 

Address 
(Yar) 

Value(ln Rs-) 
( )) 



0 Total value of property stolen(In Rs/-) 

11. Inquest Report /U.D. case No., if any ( HAT t/tHUT T., Tf r ): 

S.No. UIDB Number 

(*.4.) 

12. First Information contents (Attach separate sheet, if necessary) 

fH ML NO 33I20133t TeT fRit 21.02.2024 H44 IIT 10 TàI 

fuT 34 19 qé 3. 9iftra faT }T fUT AATf st fH YTAT 24a T YATTJZ TIT. 34 21 4. 

qfas YTAT STU-A Tt fe0% 22.02.2024 #44- 11.40fi4 

frfr£� TEATÉATT A0T (2024 

N.C.R.B/TA.f. arT,ft 

3 



13. Action taken : 

(1) Registered the case and took up the investigation (T4c 7 faT TAT AT ty t fAr fr ): 
Sumer Dan Charan (ff) | or (4) 

(2) Directed (Name of I.0.): 
(iT frtt 

No(i.): 

Since the above information reveals commission of offence(s) u/s as mentioned at Item No. 2. 

(t 
(3) Refused investigation due to 

fa): 

14. 

AH ): 

or 

(4) Transterred to P.S.(r): 

to take up the Investigation (î t gyt TE fry fAzur f T) or() 

on point of jurisdiction (r rfaAr È H 0afta). 

R.O.A.C.(TT, AT.T,ft.) 

Rank 

("<): 

F.I.R.read over to the complainant/informant,admitted to be corectly recorded anda copy given to the 

complainantinfomant free of cost. 

Signature/Thumb impression of the complainant / informant 

N.C.R.Ba.ft. ar.át 

15. Date and time of dispatch to the cout 

District (): 

Signature of Officer in charge, Police Station 

Name(TH): Sumer Dan Charan 

Rank (4): I ((nspector) 
No(i.): 

(y Hr fT, T) 



ARchment to itern7 7 of First Irformation Report (T4 TIe47 GIT): 
ial features, defomibes and other details of the suspectaccused:(If known/seen ) 

S.No.(.4.) 

1 

Sex (f) Date/Year of Birth 

(TAfafr| 

Deformites/ Peculiaritbes 
(aftat/ fAZAT) 

Language /Dialect 
(HTT /fn 

14 

Burn Mark 

15 

3 

Teeth 

(eta) 

Leucoderma 

16 

Build 

(TAT4E) 

Hair 

(G) 

10 

Mole 

Place Of(T PUTT) 

(HH) 

Height(cms.) 
(A)) 

17 

5 

5 

Eyes 
(stà) 

Scar 

18 

(14) 

1 

Complexion (T) 

6 

Habit(s) 
(SIKd) 

Tattoo 

19 

12 

(T ) 

These felds will be entered only if complainantinfomant gives any one or more pariculars about the suspect/accused. 

N.C.R.B/yTft. R.f 

ldentification Mark(s) 

7 

Dress Habit(s) 
(TEATAT) 

13 

Others 

() 

20 



NOTARIAL NOTARIAL 

05 MAR 2024 

5. 500 

50050O5OU 

2 

SQ0OQSOO5O0so 

UYTARAJASTHAN 

500 

RUN MEHTA ADdCATE BCom, u PAS DIST PAU 
3D No. S20,201 

INDIA NONE3 

35043 .... 

M TA 

AB 733025 

(yjGCs iIETAIG Yot) 3ATEITR OIZ H0GT 2875 4595 7471 

(HTG HIEGIA HIGI), TR 1` HI 2049 0910 6267 

(HGG HEili ftG) 3TIR o|` HI 3314 2668 8683 

dIGIK.. 

Exccuyea Sgned Betore me 

NOTARY. PALI 



s00/ 

GOVER 

AMEHTA 
STH 

(ADVOCATE B Com, LL8.) 
TARUN MEHTA rm( REGD No. 520:2002 

PALI DIST PALI 
JASTHE 

2 

(rGo) 

t 02 

3TTR h| R 4789 1555 6383 

(uGigat yIRTHI 3TH fei# 27 /10/2017 ) 

ch|S qR 8916 7929 8176 SII doGIR H yI fAsit 

e GRà doAI feis 15/06/ 2023 

Execuyeu SIgyed Before ne 

NOTARY. PALI 

GIGR.... 



ADVO 

FRAJ! 

t . 03 

NOTAR.L 

IIGIR..... 



GOVER 
TARUN IEHTA ADVOCATE 8CoE) PALI DIST PALI REGD NO.S2012092 

AENT OF RA 

t . 04 

Exccytea Sgned lBetore m 
) 

)3.03.y 
NOTARY. PALI 



FR 

TARUN AMEHTi ADVOCATE B Com, LLA 
REGD NO 52012002 

VMEN OF R RL -|3.03.2024 

ARUN 

2012002 A 
PALI 

NT OF 

UN 
SMETA 

PALI 

620 2002 

T IG.), TR T. -9828 3146 2309 

LTI 

Executea S1gned Betore me 

NOTARY. PALI 

5y5Q23) 

HE3T fGT cqIg (RIG.), 3Tr A. - 6409 2891 7783 o 

yI4G, folI HG I.), 3T A i- 6482 4671 5999 

Exeeytea Signed Betore me 

j3-03. 
NOTARY. PALE 



NOTARIAL 

R 
TA ) 
L 

n. L.8.) 

002 

Ft y 

STHA 

5. 500 

NOTARIAL 

05 MAR 2024 

SUOUO5O0 

SH RAJASTHAN 

1 

SQg5OOSQSQ05Oos 

NNES 

INDIA NON JDCTh 

AOVOCATE B.Com, L. B. 
TARUN MEHTA REGD No PALI DISt PA 

Fxecutea Signed Before me 

OF RAJ 

3TR |` HT 7360 4828 0378 

12.03.24 

RAJASY 

GTJTR I` HET 3371 2409 7502 

NOTAR. PALI 

HTEITR S T 8051 4508 2448 

) 

RY UN 
TA 

2PALI 

AB 733028 

S No-49|44J30324 

ICIIR... 

(LTI S3T ) 

A Ur. 

20/29 
PAL 



TE E 
D!S 
o 

OF 

1 

2 

(RIGO) 

02 

3TER qS GR 4789 1555 6383 

(ig� gURATH ITH feiS 27/10/2017 ) 

I` 4R 8916 7929 8176 IG docR t y At 

Fxecuieç Sigru 3etore m 

TRE 6 sf HrrG , f f 21/02/2024 

RIIR...... 



TAI 
OvOc. 

PA! 
EGD 

NT 

TARUN IEHTA ADVOCATE B Com. LL8) PALI DIST PALIAI REGD No 5201200}) 

KAENT OF 

(RTi 

t . 03 

Fxecuica Sipned iBeiore ne 

13.42.y,. NOTARY, ALI 



A 

ADV TARUN IEHTAS NOCATE 8 PALI DIST PALI REGO No 5W2002 

SNT OF 
KUASTA 

Exccuça Signçd Belore e 
) 

|3-63.502y 
NOTARY. PALI 

u 04 

(LT 



O NO 

OF R 
PAL 20/2002 JASTHE 

N 

TA 
o. NO. 
W2004 
PALI 
SVT OFS 

:- 13.03.2024 

Fogot 

RV 

VMASnesManager 

aR (I.), 3TT A. - 9828 3146 2309 

. 05 

Execjea S1gned Betore me 

)3-07.s0 
NOTARY, PALI 

HET CI fiqIgT RI), 3TR A. - 6409 2891 7783 

YGI4TG, foT ZIHG RTG), 34R T. - 6482 4671 5999 

Executea S1gned Bclore ne 

13-0RPAL 



NOTARIAL 

AN 

F. 500 

snfa.ln 

NOTARIAL 

IFTA RAFASTHAN 

506005O0 
500SO05005OC 

05 MAR 2024 

TÁRUN MEHTA AQVOCATE BCQ LI DC REGO NO502002 ) 
ENT OF RA 

R 
INDIA NON JUDICIAL 

3TER ` HT 8329 7613 9068 

13-03-2g24 s No348]47 -! 

AB 733026 

(ya6 tRI UT+fr)TR OIZ HI 5311 8186 8195 

LT g l h N txecuted Signea Beiore me 

J3.03.2y 

YAR 

AOTARY PA, 

PEGO 



( TARUN AIEHTA 

1 

PALI DISI PALI 

cil REGD No 52012002 

RUN ATE B 
DIS) 
'o.520. 

RNMENS OF R 

2 

(ero) 

d . 02 

3TJTR R 4789 1555 6383 

(4uqd HNIHI GTH fAIS 27/10/2017 ) 

o1s jar 8916 7929 8176 EIGI docr tÍ q A 

(RT469 ) 

TIGR.... 

Executed Signea Betvre it 

NOTARY 



TA 

AL 

TARUN 1EHTA 
PALI DIS PALI REGO NO 52012002c 

t . 03 

txecuted Signeu Bclore ie 

NOTARY 



REL 

0l4R 
TARUN (ADVOCATEB Com, PALI DIST PALI 

t . 04 

t.xeeHled Sigleu Betore m" 

NOTARY PA, 



GO 

'ER TARUN AEHTA ADVOCATE B.Com. PALI DIST REGD No 520/2002 T PALI 

ENT of RAJNB 
fi |3.03.2024 

ARUA 
EHTA 

O2002 

TARUN AETA 

t. 05 

Di0/2002 

srl Granite 

ynfeltManager 

R II), 3TR - 9828 3146 2309 

HE3TT fIcI 0ciqlgT (I), 3TEJTR . 6409 2891 7783 

Execu�ed Signca Leise 

)3-03.22y 
NOTARY PA 

YIT4G, foT IYE RG), 3TR T. - 6482 4671 5999 

12.02.y 



NOTARIAL 

4. 

MEHTA Com, LLe) PALI V2002 AJAS 

NOTARIAL 

.5 MAR 2824 

2 

5. 500 

ITEARRAJAS�HAN 

ERK 

5U05005O0 

RSGO No. 520/2002 

5Qg5O959gSOOSQgSoOg005QOE 

OFRAJD 

INDIA NON JUDICIkL 

3ITETR F|s HT 7365 4069 8766 

Ex Sa tBetore ne 

500 

)3.032ny 
N0TARY PA, ! 

RII) 3TAR GS HT 5830 5039 2120 

3ATTR |` HET 2049 0910 6267 

3)4) 3:03.2024 

AN 

(LTA) 

AB 733027 

(Rr) 



RUN 

.52. 

R 

VE 

* N 

4 

(ADVOCATE S 
Corm, LL 

TARUN MEHTA REGD No 520/2002 PALI D:ST PALI 
SNT OF AJAST 

2 

Execuçd Signca Betore ine 

3TETR IS HEI 3314 2668 8683 

)2-07.5oy 
NOTARY PA,. 

tÄ 02 

(RrO) 
3AR FS TR 4789 1555 6383 

(uiqd URAHI 3TH f¢0# 27/10/2017) 

` TqR 8916 7929 8176 Ji dGR yt fAst 

dR..... 



TA! ADVOCA PALI REGD NG 

TOF 

TARUN MEHTA vUAE 5.om, LL.B REGO NO. 520/2002 ALI DiSTPALI 
4D. 

RAJAST 

txecuted Signea Betore me 

13.01y, AOTARY PA,! 

ch 

03 



QOVERN 
TARUN N ADVOCATE BCom. L ( PALI DIST PALN REGD No 520/2002 

ENT OF RAJ 

(Rg) 

Lxeçued Signou tclore ma 

13.622y 
A0TARY PA 

04 



(ADVOCATE B Com L. 
TARUN MEHT PALI DIST PALI REGD No 520/2002 

fioi 13.03.2024 

RUN 

EN 

02 

UN 

820 2002 

For Pannq 

ALI 

yfdcllci T artnerManager 

ExccH 

t . 05 

Signed 

ear (), 3TT -9828 3146 2309, 

Betore me 

HET fGI oaigT (I), 3AR Å. - 6409 2891 7783 

13.03.02y 
NOTARY. PALI 

yrq foldl HH IG), 3TR H. - 6482 4671 5999 
NOTARY. PALI 

EaecyAca 

Signed 

Butore 

ms 














